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R-2. 

O R D E R 
(Hybrid Mode) 

24.02.2025: Learned counsel for the Appellant submits that Appellant 

is ready to liquidate the amount as has been shown in Part IV and approach 

the Respondent to settle the matter.  Learned counsel for the Appellant 

submits that he is carrying cheque of amount of Rs.1 Crore to be paid to the 

Bank or deposit in the Court.  Learned counsel for the Bank submits that he 

needs to obtain instructions in this regard. 

 Learned counsel for the Bank may obtain instruction.   

 List this Appeal on 03.03.2025. 

 Till the next date, Resolution Professional may proceed to collate the 

claims but shall not constitute the CoC. 
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